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MADHYA PRADESH ORDINANCE
No. 9 or 2018

THE MADHYA PRADESH KARADHAN (SANSHODHAN) ADHYADESH, 2018

[First published in the “Madhya Pradesh Gazette (Extra-ordinary)’’, dated the 5th May,
2018.] :

Promulgated by the Governor in the sixty-ninth year of the Republic of India.
An Ordinance further to amend the Madhya Pradesh Karadhan Adhiniyam, 1982

WHEREAS, the State Legislature is not in session and the Governor of Madhya Pradesh is
satisfied that circumstances exist which render it necessary for her to take immediate action;

Now, THEREFORE, in exercise of the powers conferred by clause (1) of article 213 of the

Constitution of India, the Governor of Madhya Pradesh is pleased to promulgate the following
Ordinance :— : '

1. This Ordinance may be called the Madhya Pradesh Karadhan (Sanshodhan) Adhyadesh,
2018. .

2. During the period of operation of this Ordinance, the Madhya Pradesh Karadhan
Adhiniyam, 1982 (No. 15 of 1982) (hereinafter referred to as the principal Act) shall have effect
subject to the amendment specified in section 3 and miscellaneous provisions specified in sections
4 and 5. o

3. In the principal Act, Part III “Fcrest Developments Cess” containing sections 6 and 7
shall be repealed.

4. The repeal of the aforesaid part shall not affect the validity, invalidity, effect or
consequences of anything already done or suffered, or any right, title, obligation or liability
already acquired, accrued or incurred, or any remedy or proceeding in respect thereof, or any
release or discharge of or from any debt, penalty, obligation, liability, claim or demand, or any
indemnity already granted, or .the proof or any past act or thing.

S. (1) If any difficulty arises in giving effect to the provisions of this Ordinance, the State
Government may, by order published in the official Gazette, make such provisions, not inconsistent

with the provisions of this Ordinance, as appear to it to be necessary or expendient for removing
the difficulty: '

Provided that no such order shall be made after the expiry of a period of two years from
the date of commencement of this Ordinance.

(2) Every order made under this section shall, as soon as may be after it is made, be laid
before the State Legislative Assembly. :

ANANDIBEN PATEL
Governor,
Madhya Pradesh.

BHOPAL :
DATED THE 5th May, 2018.
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MADHYA PRADESH ACT
NO. 17 OF 2018

THE MADHYA PRADESH KARADHAN (SANSHODIIAN) ADHINIYAM, 2018

[Reccived the assent of the Govemor on the 9 July, 2018: assent first published in the "Madhya Pradesh Gazette (Extra-ordi-
nary)", dated the 11" July, 2018).

A Bill further to amend the Madhya Pradesh Karadhan Adh‘iniyam, 1982.

Be it enacted by the Madhya Pradesh Legislature in the sixty-ninth year of the Republic of India as
Follows:-

1. (1 This Act may be called the Madhya Pradesh Karadhan (Sanshodhan) Adhiniyam, 2018,
(2) It shall come into force from the date of its publication in the official Gazette.

2. In the Madhya Pradesh Karadhan Adhiniyam, 1982 (No. 15 of 1982), Part III “‘Forest Develop-
ment Cess” containing sections 6 and 7 shall e repealed

3. The repeal of the aforesaid part shall rot affect the validity, invalidity, etfect or consequences of
anything already done or suftered, or any right, title, obligation or liability already acquired accrued or
incurred, or any remedy or proceeding in respect thereof, or any release or discharge of or from any

debt, penalty, obligation, liability, claim or demand, or any indemnity already granted, or the proof of
any past act or thing. :

4. (1) W any difficulty arises in giving effect to the provisions of this Act, the State Government
may, by arder published in the official Gazette, make such provisions, not inconsistent with the provisions
of this Act. as appear to it to be necessury or expedient for removing the difficulty:

Provided that no such order shall be made after the expiry of a period of two vears from the date of
commencement of this Act,

(2) Bvery order inade under this section shall, as soon as may be after it is made, be laid before the
State Legislative Assembly.

5. (1) The Madhya Pradesh Karadhan (Sanshodhan) Adhyadesh, 2018 (No. 9 of 2018) is hereby
repealed. ‘

(2) Notwithstanding the repeal of the said Ordinance, anything done or any action taken under the said
Ordinance shall be deemed to have been done or taken under the corresponding provision of this Act.
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